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*Dr. NARREDDY THULASI REDDY
(Andhra Pradesh) : Mr. Vice Chairman
Sir, there is a proverb in Telugu :

“Angatto anni unna Alludi notlo sani”
which means everything is available but .

*Cnfilse  transl tion of (hauriginal
speeceh delivered in Tehugu.
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‘Sani graha is right at the door step to
obstruct. This is the situation of Rajya
Sabha. The prestigious House, the
Upper House or the House of Elder
. as 1t is known, has not been given powers
in relation to the financial matters and
financial Bills. The financial matters on
which depends the future of .over eighyt
crore people of our country, are beyond
the powers of this House. Incidentally
many a time it so happend that the
Finance Ministers were members of
Rajya Sabha. Our present finance Minister
Dr. Man Mohan Singh who made revolu-
tionary cha nges, is a Member of our
House. During Shri Chandra Shekhar’s
government, Shri Yashwant Singh was the
Finance Minister and he is a member of
our House. There ate many others like
Shri S.B. Chavan, Shri N.D. Tiwari, Shri
Pranab Mukherjee etc. who all held the
post of Finance Minister and were all
members of the Rajya Sabha, Inspite of
all' this the Rajya Sabha has no say
regarding the financial matters. Why is
it so ? The actual reason is different but
the reasons given are that the strings of
the purse must be with the House elected
directly by the people that is Lok Sabha.
Therefore Lok Sabha is given more powers
as far as the financial matters are concern-
ed. Since the Rajya Sabha members are
not directly elected by the people, they
are mot given any powers as far as the
financial matters are concerned. But I
totally disagree. If a Lok Sabha member
is elected directly by the people, the
Rajya Sabha member is elected by the
people’s representatives.

--.3.00 p. M.

. -A Lok Sabha member is elected by the
voters of seven assembly constituencies
~where as ‘a’ Rajya Sabha member- as in
.Andhara Pradesh is elected by the repre-
sentatives of 43 Assembly constituencies.
So it is.not fair to say that only Lok
Sabha members are directly elected by
the’ people and so they are given more
‘powers, It is unfair to give less impor-
tance to the Rajya Sabha. But then why
is it given less importance ?

Our Constitution makers have adopted
almost. 80 percent provisions from the
British Constitution while drafting the
Constitution.  Our Constitution was
modelled on the British Constitution. So
we have adopted as many provisions as
possible in our Constitution. The British
Constitution provides for- the House of
Lords and the.-House of Commons. The
Rajya Sabha was created with the view
‘that it would be just iike the British
House of Lords. So the same provisions
were adopfed in our Constitution for

-Rajya Sabha- barring a few- exceptions..

Since the House of Lords was not given
any powers in finantial matters and as

[28FER. 19921 (dmend.y Bill, 1992 286

Rajya Sabha was modelled on the House
of Lords, it too was not given the financial
powers.

Let us go back to the History of Eng-
land. Why and how these powers were
denied to the House of Lords? Before
1911 the House of Lords and the House
of Commons both enjoyed equal powers
in financial matters. In 1909 a financijal
Bill was defeated in the House of Lords.
The King who was ruling at that time was
annoyed and caused to be introduced a
Bill depriving the House of Lords of finan-
cial powers and made it an Act in 1911.
So after that the House of Lords ceased
to enjoy powers in financial matters and
since we have copied the same provisions
in our Constitution, Rajya Sabha too
does not have any powers in financial
matters. This is the actual reason. As
Honorable Member Shri Ahluwalia has
also said, it is unfair to treat Rajya Sabha
at par with the House of Lords. In our
Country the situation is different. Mem-
bers of Lok Sabha can be elected as Mem-
bers Rajya Sabha and in the same way
the members of Rajya Sabha can become
Members of Lok Sabha. For example,
Shri L.K. Advani and Shri Vajpayee were
members of Rajya Sabha and are now
elected as members of Lok Sabha. That
is why Rajya Sabha cannot be compared
with the British House of Lords. Apart
from that the Rajya is a continuous body
and not subject to dissolution,

Money plays an importat role. We
need money for everything we do. So
money matters are important. In situa-
tions when Lok Sabha is dissolved Bills
are kept pending and the work is paralysed
for lack of funds. So, if Rajya Sabha is
also given powers such situations can be
avoided. At present the budget is requi-
reéd to be presented only to the Lok Sabha.
Demands for grants are also required to
be made to the Lok Sabha. After the
Lok Sabha votes on the demands and
passes the Appropriation Bills the Rajya
Sabha comes into picture.

So Sir, from whichever angle you see,
it is quite justified to give financial powers
to Rajya Sabha. As we have been amen-
ding the provisions in our Constitution as
and when required we should also consi-
der to insert this provisions also in the
Constitution. Both Houses enjoy equal
powers as far as ordinary Bills are con-
concerned. It is obly in the case of finan-
cial matters that the Rajya Sabha has no
powers though these matters are of more
importance. So similar powers should be
conferred on Rajya Sabha with a view
to over coming temporary financial diffi-
culties which may occur as a result of the
of the dissolution of the Lok Sabha. So
1 whole hear tedly support the Constitu-



287 The Tourism Promotion [ RAJYA SABHA ]

DR. NARREDY THULASI REDDY

tion (Amendment) Bill, 1991 moved by
Shri Rajni Ranjan Sahu and Thank you
Sir for giving me an opportunity to ex-
press my views on this Bill.

Mo TANGEI ARG (ITX N2W):
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THE VICE-CHAIRMAN (SHRI M.A.

BABY): Dr. Pandey, isit only a good-
neighbourly comment ?
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q<=T

qrg FC & | AfE,
T F9W FT 9 LA A AT 7
g ¥ faafadws aw
tafiad ¥ Tg F9 3,
& T @t g\ oEEw ¥ U
| ggaqet gwvg o= o
WS, 1955 ¥, ITTEAE A,
TS 9% WY 4% &, 99
qTaEHT qlgd q5d &, Igid
& A L (eTaeT) .
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CEUN

Tlo TEAIET CIEY

SHRI V. NARAYANASAMY (Pondi-
cherry): The Minister has to reply.

SHRI H. HANUMANTHAPPA: The
Minister has to replv. Let the Minister
comnmit.

qTaAET X1 7 us faotr ferm o
gamafy & w7, 5 TIfF Twx
gar & ft faefrars 9 fEw
T &1 game faam =afze wmfac
fag-faaas #:1 I I ToT AT
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Iy gy @ ofw w7 F T
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g2 Wl fF oom THaar I A @
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W7 AT, d1g A AT IH T8 &Y
;i 7 of@ FT TR THFTFE
¥ qN wT TfRU | gt
AR a1 9 Tea 9wt # gumafa &
NG UE SEHY Al EedT TW aw
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SHRI RAJNI RANJAN SAHU. (Bi-
har): He is raising very relevan; points.

Please give him mofe time,

THE VICE-CHAIRMAN (SHRI M. A.

BABY): Please try to conclude.
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THE VICE-CHAIRMAN (SHRI M.A.
BABY): Are you demanding that it
should be placed here first every year or it
should be done alternately? -
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THE VICE-CHAIRMAN (SHRI M.A.

BABY): Do you want to say something

about the FEstimates Committee - also?

The Membership of the Rajya Sabha. ...

DR. RATNAKAR PANDEY: Be it
the Estimates Committee, Public Ac-
counts Committee or any other' Commit-
tee my point is we should get equal im-
portance.

SHRI H. HANUMANTHAPPA :
Equal importance. That is the point.
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THE VICE-CHAIRMAN (SHRI M.A,
BABY): Now please wind up.

Tre TEATHT Q1o : A (e
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w3 FAfen W @y gu @ fEea
FAT ATt g g facg s &
T W 9 W FT Tl e TG
& fFar T 31 g gew &, drenr 4,09
¥ Ja @i A eq gh 14 fem. &
WIdT T ®IF §AT G W A, IS T8
AP AT, WA FET
T g ) eafF AU g e AT ST §
T 9T H4 959 g7 & g} Ay faaAr
gfafiar avdr § Sawr  TenE €Il
aet ¥ gewm afenfaa g, waeee
W oS 2w Ak 20 Mw A $

T W Weq FY AT T g7
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TRIT W L | A FOXL T XA AR
T | T SHTEF T ST Ay A g
TS | S 9y AT A RE
mEf 9X S5gC § | wH fammg 3 f
9% "8 & HTETEA &9 {5 s i
g wmErd § f gwre wmE fao
amelt St fadm qmet § s awr
1 ot =faw wfgse 3 & fag
TG FEa A aiewa s & fag
el TN | LT frg o w'w
¥ frgaF awi S qar ¥ awedy
u&T @i T @W F9 F7 ameEw
YTHIT T gW 7 =1 |

wRd w SfE ey s
afay faar & safaq & S wremar
T EET F gU Ha § frdaw s
wTZaT ¢ fF ST FEr A —

FAT: IO AN AR AT
T 8 FE

Al 78 AT AT, ami ey
g, WA F1 AERa gA AT,
afyaca T ATfeT, & FT T v

sfafafa & @Y g3 =1 afase Toa avr
T =ifge | W= W ’r‘aqua:

fgw | ol ATEl ¥ Faw wraafat
T FE AR et wq ¥ faeie fbamt
FT ATE FU BT AU qATHL 29 0 F
AFTE Tl 99 GHAT ¢ | AT T 2
W F uEleT W% &9 §, SEH
get=y nfT &, IUH A1 T 51 fae
fcfm wfese & ag A=Y, Frdgi
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[sro wEAIFT qroza]

qEC ST | sEfAu ST @t &
fadim arsa freet wfgg | faein
griar § AR FEFI AE Tl
TR g9 S W gF das F °v §
ag b T s 6 & ar gun
wfee frdt @ w9 & 97 5 T &
ge WG g\

W el ¥ e opE Aiee
fgra = TEAT WO 9Tg S ST W PaEr
oA fadas @@ § I9AT T
qudw FET E AR G ¥ A1
w4t § 5 @R e 1 AWE TR
g @ # amEEd & 5 aE
AT e ¥ 7% fao fadas woh
(T TOFE GET WY TACTAT H AT A
% fag gfat F Sdd F AW A F
faa, qaﬁamﬂaﬁsr&m@ F fag
ST a9 § ATnEs 8§ aE T
fams ATEn W g@ A A i
[ G

2 AR

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Hon.
Members, Shri M.A. Baby, who was in
the Chair, culd not introducs the Bill
standing against his name. Theroivie,
is it the pleasure of the House that he be
granted permission to introduce his Bill?

#iON. MEMBERS: Ye:.

THE CONSTITUTION (AMENDMENT)
BILL, 1992 (TO AMEND ARTICLE 77)

SHRI M.A. BABY (Kerzla): Ma-
dam, I beg to move for leave (o introduce
a Bill further to amend the Constitution

of India.

The question was put and the motion
\was adopted.

SHRI M. A. BABY : Madum, 1 intro-
duce the Bill.

VICE-CHAIRMAN (SHRI-

L NATARAJAN)

" MATI JAYANTHI
hvglfeAu wi[h coniinuz wi(h the
Constitution (Amendment) Bill, 1951.
Shri Ram  Awadhesh Singh, 2ot
here. Shri Kulabidha Singh.

[ RAJYA SABHA ]

tTo amend article 1174)— 304
Introduced

TRE CONSTITUTION (AMENDMENT)
BILL, 1992 (INSERTION) OF NEW
ARTICLE 117A)— Conrd.

~SHRI w. KULABIDHU SINGH
(Maninur): Madam Deputy Chairpersor,
normally Tam madical in thought and
action, but today & take thc conscrvative
role in the sense that I don’t like ¢he
amendments brought by Shri. R. R.
Sahu our respected friend. Our constitu-
tion has borrowcd from the constitu-
tions of many countries in the world,
and prirarily from the British model,
the House of Lord and the House of
commons. In the tenth and eleventh
centuries the Commoners of England
wanted their representation in  a his-
toric movement—"‘NoO taxaiion without
rzpresentation”. That was the cry of the
British people, the Commoners. Under
the British Constitution, a two-tier
system, the House of Lord: and the House
of Commons, i3 going on. Our founding
fathers borrowed much of the thoughts
from thc Briti,h  Constitution and we
don’t likc to disturb that model. In
India, Lok Sabha is directly elected by
the people and the Council of States,
Rajya Sabha, is indirectly elected. There
is no reason to suffer from an inferiority
complex, It is not that the Council of
States is divested of financial powers.
It is not a question of being deprived of
powses in financial matters. It is a question
of specialisation of the matters. Rajya
Sabha is (0 specialise on some other
superior matters, keeping checks and
balances on what the Lower House has
done. 1F there is any loorhole or some-
thing iike that, we are here to fill up the
gaps, to correct mistakes, to revise and
rethink it.  Our role is to check and
balance. In the House of Lords their
judicial functions are presecribed. It is
also a part of the judiciary. It is only a
question of specialisation  of duties
between the House of Cominons and the
House of Lords, not that the House of
LLords is superior or thc Housc of Com-
mons is superior because they are engaged
in financial matters too. So we should
not suffer from any complex of inferiority
that we are deprived of financial business.
It is after all a profit and loss account.
It is a plusminus business. Why should
we go mto this affair of plus-minu: busi-
ness, profit and loss account of the ex-
cheger of the State ? Of course, it is an
important thing, but there should be
specialisation in the matter. We should
not prefer to get into these Money Bill
Let it be the business of the

matters.
Lower House. Afier all, we are human
beings. Man likes power. We want

financial powers. True, but we have some
more onerous tasks, They are merely
doing financial business plus profit and
loss account. In this conneciion I remem-
ber an aspect. Nowadays the Supreme



